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Bill No. 38 OF 2024.
THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT) BILL, 2024
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Value Added Tax
(Amendment) Act, 2024.

2. Amendment of section 21.—In the Himachal Pradesh Value Added Tax Act, 2005
(hereinafter referred to as the “principal Act”), in section 21, in sub-section 8, for the proviso, the
following shall be substituted, namely:—

“Provided that the Assessing Authority may, with the prior approval of the Joint
Commissioner, State Taxes and Excise (Taxpayer Services, Enforcement and Allied Taxes)
of the concerned Zone, extend the date of such payment, but not more than ninety days, or
allow payment by monthly installments not exceeding three, against an adequate security or
a bank guarantee.””.

3. Amendment of section 34.—In section 34 of the principal Act, in sub-section (6), for
the proviso, the following shall be substituted, namely:—

“Provided that where any goods are detained a report shall be made immediately and in any
case within twenty four hours of the detention of the goods by the officer detaining the
goods to the Joint Commissioner, State Taxes and Excise (Taxpayer Services, Enforcement
and Allied Taxes) of the concerned Zone, seeking the later's permission for the detention of
the goods for a period exceeding twenty-four hours, as and when so required and if no
intimation to the contrary is received from the later the former may assume that his proposal
has been accepted.”.

4. Amendment of section 45.—In section 45 of the principal Act,—



(i) for sub-section (1), the following shall be substituted, namely:—

“(1) An appeal from every original order passed under this Act or rules made
thereunder shall lie—

(@) if the order is made by an Assessing Authority or by an Officer-in—-Charge
of the check post or barrier or any other officer not below the rank of the
State Taxes and Excise Officer to the Joint Commissioner, State Taxes and
Excise (Taxpayer Services, Enforcement and Allied Taxes);

(b) if the order is made by the Joint Commissioner, State Taxes and Excise to
the Commissioner or the Additional Commissioner, State Taxes and EXxcise,
posted at the State Headquarters;

(c) if the order is made by the Commissioner or the Additional Commissioner,
State Taxes and Excise posted at State Headquarter, exercising the powers of
the Commissioner, to the Tribunal.”; and

(it) for sub-section (2), the following shall be substituted, namely:-

“(2) An order passed in appeal by a Joint Commissioner, State Taxes and Excise
(Taxpayer Services, Enforcement and Allied Taxes) or by the Additional
Commissioner, State Taxes and Excise posted at the State Headquarters or by the
Commissioner or any officer, on whom the powers of the Commissioner are
conferred, shall be further appealable to the Tribunal.”.

5.  Amendment of section 51.—In section 51 of the principal Act, for sub-section(1), the
following shall be substituted, namely:—

“(1) The Commissioner or any other officer not below the rank of Assistant
Commissioner (GST and Allied Taxes) of the concerned circle may, either before or
after the institution of proceedings for any offence punishable under section 50 or
under any rule made under this Act, accept from any person accused of such offence
by way of composition of offence a sum of money equal to double the amount of tax
which would have been payable on the turnover of sales or purchases to which the said
offence relates, whichever is greater.”.

6. Amendment of section 56.—In section 56 of the principal Act, in sub-section (3), for
the proviso after clause (j), the following shall be substituted, namely:—

“Provided that the information mentioned in clauses (a), (f) and (g) may be permitted
to be disclosed by the Joint Commissioner, State Taxes and Excise (Taxpayer Services,
Enforcement and Allied Taxes) of the concerned Zone only when he is satisfied, after
scrutiny of the request made in this behalf and after such enquiries as he considers
necessary, that the disclosure is admissible under this sub-section.”.



STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, of even number dated 29-
01-2024 and dated 29-08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department now, the newly formed GST/Allied
Taxes Wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier
structure(Headquarters-Zone-District-Circle). As a result of it the post of District-in-Charge no
longer exists in GST Wing/Allied Tax wing structure, hence, amendments in the Act are required in
order to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.
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Chief Minister.
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—Nil—
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